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The direction in the judgment of the Tribunal was to
re-fix the pay of the petitioner after giving him a personal
hearing to accord the benefit of such re-fixation. The
principal grievance of the petitioner is that the fixation now
made is grossly inaccurate thereby depriving the petitioner of
his valuable rights. We cannot go into the merits of determi-
nation in this case as the primary direction was to re-fix the
pay on giving a personal hearing to the petitioner. That part
of the direction has been complied with inasmuch as re-fixation
has been done. Whether the re-fixation is right or wrong is not
a subject matter which calles for consideration under the
contempt of court jurisdiction. If the petitioner has still any
grievance in regard to the correctness of the re-fixation made,
the proper remedy for the petitioner is to agitate his rights in
appropriate proceedings. Without prejudice to that right of the

petitioner, these proceedings are dropped. ,/l/“jlb‘
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